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Eatrusting Administration and Enforce-
ment of the Bidi Workers Welfare
Cess Act and Bidi Workers Welfare
Fund Act

3152 DR VASANT KUMAR PAN-
DIT Will the Minister of PARLIA-
MENTARY AFFAIRS AND LABOUR
be pleased to state

(a) whether the Admimstration of
the Bidi Workers Cess Act and the
Bidr Workers Welfare Fund Act has
been entrusted to the Céntral Govern-
ment;
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(b) the basis for this arrangement
since the responsibility for mainten-
ance of industrial relations in the bidi
industry 18 entrusted to the State
Governments;

(c) whether the industries for
which labour welfare funds have so
far been constituted, fall within the
Central sphere, while the bidi Indus-
try falls in the State sphere; and

(d) whether the OCantral Govern-
ment are considering the question of
entrusting the administration and en.
forcement of the above two legisla-
tions to the State Governments?

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR
(SHRI RAVINDRA VARMA) (a) Yes
Sir

(b) The Acts as passed by the Par-
lLament require the Central Govern-
ment to administer them As such
the Bida Workers Welfare Fund 15 also
being administered by the Central
Government

(c) Coal Iron Ore Limestone and
Dolomite and Mica Mines for which
welfare funds have heen created come
under the jurisdiction of the Central
Government for the purpose of the
Industrial Disputes Act The Bidl and
Cigar Workers (Conditions of Employ-
ment) Act 1966 15 admimstered by
the State Governments

(d) One of the State Governments
has suggested that the cess collected
by the Central Government for the
welfare of Bidi Workers should he
transferred to the State Governments
for administering welfare activities
This suggestion 18 being examined
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